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history is a priceless heritage for all Indian
patriots, which the country cannot afford to
allow anybody to smear.

| request the Central Government to
refuse permission to the Japanese
Association and set up a suitable memorial
at the Red Hills in memory of the valiant
“ighers of the INA.

(viii) Need for early completion of work
at Jabalpur airport in Madhya Pradesh.

SHRI SHRAVAN KUMAR PATEL
(Jabalpur): Itwas after crossing many hurdles
that the Civil Aviation Ministry ultimately
agreed to take up a time bound programme
for extension of the existing airstrip into a
6.500 ft. strip to enable boeing 737s to land
and take off from Jabalpur.

The hon. Prime Minister taking interest
very kindly indicatd that the work would be
completed by Gtober, 1995.

But, it has been observed that even the
preliminary work of filling, clearing the
bushes, etc., and levelling has not
commenced, as yet. Any further dlay ight
adversely affect the schedule o! the entire
project. The State Government has already
allotted 37 acres of land for the purpose free
of cost. Now. further action rests totally with
the National Airport Authority. To expect
Madhya Pradesh State Govenrment to get
the filling work down through JRY would now
be unfair. They do not have sufficient funds
for such projects and they have already
done their part by surrendering 37 acres of
land free of cost. The Civil Aviation Ministry
also made allocation of Rs.4 crores for the
extention of the runway in National Airport
Authority's Eighth Plan.

| therefore the Central Govenrment to
complete the entire extension of airstrain.
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the construction of the terminal facilities and
the installation of VOR DME visual landing
air (PAPI) and night landing facilities as also
the fencing of the airport at Jabalpur in view
of its importance well before 30th Octaber,
1993.

[English]
12.47 Hrs.

DELHI MUNCIPAL CORPORATION
(AMENDMENT) BILL - Contd.

MR. DEPUTY SPEAKER: The House
shall now take up further discussion on teh
delhi Muncipal Corporation (Amendment)
Bill. Shri Pawan Kumar Bansal was on his
legs. He may continue his speech now.

(12.47 vrs.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Mr. Deputy Speaker, Sir, |
was submitting yesterday that the provisoto
Article 243(2b) which postulated the
provisions of Part IX(A) of the Constitulion
could be made applciable to the Union’
Territories with the modifications which the
President may feel necessary.

Sir, we thought that this provision would
be invoked only for certain formal matters;
as in the case of the Union Temitoses,
particularly the small Union Territories, it
may not be possible to implement certam
provisions contained in the various Aricles
relating to the Panchayat and Nagarpalikas
in the Constitution. But, what we find is that
instead of really coming forth with a law here
which could serve as a model for all the
States and the Union Territories in the
country, which could serve as an example to
be amulated by teh other States to ensure
that the local self-govermnents-that is the
municipalities and the nagarpalikas - are
accorded a status which was intended to be
so accorded to them when these
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consitutional amendments were moved, the
picture is slightly to the contrary. It was
pointed out; it was, in fact, very forcefully
broughtto the notice of this august House by
Shri Sajjan Kumar and other hon. members
that this amendment Bill seeks to take away
certain powers which were earlier vestd in
funicipal Corporations.

' Sir,d am sure. the hon. Home Minister
would hereafter give deeperthoughttothese
provisions and try to bring about those
amendments which they be necessary to
give real power to the representatives of the
peopleinthe municipal corporations and the
other municipalities.

Sir.there are twovery important provisions
andin fact, we cantermthem as revolutionary
provisions in the Constitution and those
related to the District Planning Committee
and the Metropolitan Planning Committee.
Those are contained in Article 243-ZD and
Article 243-ZE.

“There shallbe constitutedin every State,
at the district level. a District Planning
Committee toconsolidate the plans prepared
by the panchayats and the municipalities in
the districts and to prepare a draft
development plan in the district as a whole.”

Thereafter. Article 243 ZE says:

“There shal be constituted in every
metropolitan area. a Metropolitan Planning
Committee to prepare a draft development
plan for the metroplitan area as a whole.”

Ifind from the present Bill that the National
capital Territory of Delhi shall be deprived of
these two important bodies. There is no gain
In saying that there are a large number of
villages in teh territory which, under the law
relatingto panchayats, wouldbe givencertain
functionins as enumerated in the Eleventh
Schedule and these should also be called
upon to prepare their own plans. The
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Corporation shouldbe called upontoprepara
its own plan and then a consolidated plan to
be prepared by the District Planning
Committee or th Metroplitan Planning
Committee. This function has not been left
to the Municipal Corporation of Delhithough
there is Clause 36 which provides for the
amendment of section 42 of to the Municipal
Corporation Act to the effect that:

“The function relatig to the preparation of
plans for econ-nmic develpment and social
justice shall bc «ne of the functions of the
Municipals Corpciation.”

It could be argued that, in fact, the intent
of Article 243-ZD and 243 ZE is being served
by this Clause but my submission to this
honourable House is thatitis not really going
to the extent that the Constitution so
postulates. Tehre is some lack of delegation
of veritable authority to the Municipal
Corporation and we would see thatwhen the
new Muncipal Corporation comes into being,
it is found wanting in certain duties for the
reason that it does not have the right
corresponding to perform. | know that in a
big national capital like Dethi, there are
certain functions which may have to be
performedby the Govemment of the Nationa
Capital Territory or certain functions to be
performed even by the Union Govenrment
as such. For instance, consider building by
a laws. Personally, | do not find much fault
with the present provision when it says that
the commissioner shall report to the Central
Govenrment and the central govenrment
shall prepare the plants. | think. for an
integrated, balanced and proper develpment
of a metropolitan city like Delhi, that is
necessary. Butl feelthatif we really wantthe
Municipal Corporation to be meaningful in
its working. then sorre role has tobe assigned
to it. Now, Municipal Corporation would be
just like an individual in making certain
suggestions when the draft regulations are
notified for inviting public objections or
opinions. It would be in no better position
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than an ordinary individual.

There should be some say. There could
be a provision that the laws conceming the
area that falls within the domain of the
Municipal Corporation, shall be framed after
due consultations with the Municipal
Corporation.

Then. there is another provision which, if
lunderstandit correctly, means that it will be
the Commissioner who as Executive Head
will be entitled to appoint the staff of the
Municipal Corporation. | think that would not
really be in tune with the spirit of this
consitutional amendment. In a State where
there were to be more than one municipal
corporations or municipalities one can
understand that the ervices are
provincialised, that the- State Government
makes those appointments and then those
cmployees are transferable from one
Municipal Corporation to another. But in a
place like Delhi. where there 1s only one
Municipal Corproation. | suppose the rightto
employ staff should vest in the Municipal
Corproation throughthe StandingCommittee
and the Mayor and not through the
Commissioner. We can understand and
oven appreciate the dichotomy of functions
if it were to ensure that the functioning of the
Municipal Corporation goes on smoothly.
Why |. personally, an prompted to say all
these things is because a fear lurks in my
mind that if this is the fate of the Municpal
Corporation in the National Capital Territory
of Delhi.| do not know what would be the fate
of the Municipal Corporations to be setupin
various other Union territories which are
indeed very small.

|come from Chandigarh. For Chandigarh,
in particular, we have had no representative
body or authority whatsoever. So far. there
is only one election after five years when the
citizens of Chandigarh are called upon to

AUGUST 4, 1993

Corporation (Amend.) Bill 616°

exercise their franchise and that is for the
election to Parliament. It is with hope and
expectation that the citizens of Chandigarh
were looking forward to this consitutional
amendment, which would, for once and for
the first time, endow them the right to elect
a local self-government for themselves in
the form of a Municipal Corporation. But |
find thatif there important functions were not
to be assigned to the Municipal Corporation
when the Billis framed. Forinstances, these
functions whdlinclude the deploymentto the
staff, the maintenance of certain servies
falling within the area. i particularly refer to
the sanitation problem. Chandigarh is clled
a ‘city beautiful’ always and from roof tops,
we claim that. But if you go and visit the city,
you will find the litter lying all over the place
and for days together. the rubbish, the
debris and th garbage are not collected to be
dumped at one site meant for that purpose.
It is seen that the officers are not really
showing proper attention to that work. It
wuldreally be the desire ofthe local residents
to ensure that their surroundings and
environment are kept clean and therefore
thees functions must vest with the Municipal
Corporation. But going through these
provisions, | have my own fears and that is
what prompted me to raise to speak on the
Bill.

There is no denying the fact that the
amendments to the Constitution and the
subsequent State laws and the law relating
to the Delhi Municipal Corporation also. are
ground breaking in certain aspects. For
instance. the concept of forming the Ward
Committees which would enable even people
in a locality to have some say. to have some
role in matters concerning their daily lives.

13.00 hrs.

But, Sir - as you have got to expect in a
developing society - such measures raise
the expectations of the people People do
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want more and more and that is where the
Government has to really meet the yeamn-
ings and aspirations of people in a very
teling manner. | am sure the hon. Home
Minister will go into detail as to what my
esteemed colleague, Sajjan Kumariji said
about the problems being faced by the
people of Delhi. What are their desires; what
provisions or amendments have to be made
to make this law a living testament of the
government's desire to ensure that the
people at grassroot level havé a dominant
role to play: have a dominant role to deter-
‘mine whatis good for them and how accord-
ingly they want thier plans to be moulded.

While | have no hesitation in supporting
this amendment bill, which would be aprecur-
sor for bringing still better pieces of legisia-
tions trusting people at the grassroot level;
making them the arbitrors of their fate, | do
want to repeat for the sake of emphasis that
no delay should be brooked in the imple-
mentation of this Constitutional provision for
any which territory. The progress at the
moment is trady. And, as the things go
today. one is not really sure whether we

. would be able to establish theses local self
governments - these local bodies - in the
Union Territories by the stipulated date, that
is 20th April, 1994,

To conclude. there is one small point
which | find in fact a sort of repetition in this
Rill. which | would like to bring to the notice
of the hon. Home Minister. Clause 5 at page
4. which seeks to amend Section 4 of the
Principal Act talks about the duration of
Corporation and says that:

“An election to constitute the
Corproation shall be completed. -

(i) before the expiry of its duration
specified in sub-section (1);

(iif before the expiration of a period of
six months from the date of its
dissolution.”
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You will find the same provision in sub-
section (3) of Section 490 at page 29. |
suppose it has to be at one of the two places
and the necessary change if so felt could be
made.

Lastly, | would say that the proviso to
Section 4 (1), as is now sought to be
amended, reads as follows:

“Where the Corporation is consti-
tuted after its dissolution, such Corporation
shall continue only for the remainder of the
period for which the dissolved Corporation
would have continued under this section
had it not been so dissolved.”

This point was put forward at length by
Shri Sajjan Kumar. But | would like only to
emphasie again that this proviso should be
deleted, particularly, in cases of Union Ter-
ritories where there is not more than one
Municipal Corporation. This Clause in the

- constitution was brought about with the idea

that in State where there are more than one
Municipal Corporation, a situation should
not arise where you have the elections being
held to different.Municipal Corporation. at
different times. This provision is just there in
the Constitution for begger States having
more than one Municipal Corporation. In
Delhi, since there is only one Municipal
Corporation, this Clause is not really needed
and the hon. home Minister may kindly
consider deleting it from this Bill because
this will nto be violating the Constitution
provides for it. but then. there is a provision
towhich i referred to earlier and that s, in the
case of Union Territories. certan exceptions
an be made. This exceptions should hae
been made but and not the exceptations
which really have been made.

With these words. | support the Bill.
Thank you very much.

MR. DEPUTY SPEAKER: The House
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stands adjourned for Lunch to meet again at
13.06 hrs.

The Lok Sabha then adfourned for Lunch
till five minutes past fourteen of the clock.

14.11 Hrs.

The Lok Sabha re-assembled after Lunch
at eleven minutes past Fourteen of the
Clock

[MR. DEPUTY SPEAKER in the Chair]

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL - Contd.

[English)

MR. DEPUTY SPEAKER: Shri Hannan
Mollah to speak.

SHRI HANNAN MOLLAH (Uberia): Mr.
Deputy Speaker Sir, after a long debate and
delays. Ultimately today we are now dis-
cussing the Delhi Municipal Corporation
{Amendment) Bill. 1993.

Sir, itis important as it concerns the rights
of lakhs of citizens - £*ne Capital. It is also
very sensitive as it 1..Wies to those citizens
who come from different parts of the country
and stay in Delhi.

You know, Delhi is like mini India. But in
spite of so many debates and consultations
the Bill is not fully satistactory on many
counts and many important issues are also
vague.

We are talking of decentralisation of power
and ensuring th rights of the citizens to
exercise their rights in the local affairs to our
the local self-Government through their rep-
resentatives. But it is very unfortunate that
tor over a decade the Capital of this country
is run by the bureaucrats without the repre-
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sentatives of the people. Anyway, before
coming to the concrete issues, | would like
to appreciate one very important aspect of
this Bill.

| would like to mention one important
aspect, that after the amendment of the
Constitution one-third of the members would
be from among the women. In our male
dominated and feudal obscurantist social
practices is a new development. Our expe-
rience is also the same. In West Bengal, for
the first time, in Panchayat Raj we have
introduced the provision that one-third of the
candidates for election should be women.
Many people had doubted whether able
candidates would be available or not. Butwe
foundthatitis very commendable that about
75,000 women came and contested: 22.000
of them were elected. | think that is the
biggest number of women elected in the
whole world in a particular single election
and participated in that democratic process.
So. that is also incorporated in this Bill and
| hope that here also women will be able to
participate, to change their fate, and also
contribute to the reconstruction of the Gov-
ernment.

This debate has been going on for a long
time dcentralisation of power and establish-
ment of people's government in the Capital
of the country. The Balakrishnan Commit-
tee was formed. It studied the various prob-
lems of the existing structue in Delhi. This
Committee had noted the huge expansion
andthe tremendous horizontal growth of the
city. The way it is growing it ws creating, at
a cetain point of time, lot of problems to the
citizens of the country.

This Balakrishnan Committee noted par-
ticularly the problem of multiplicity of au-
thorities. In Delhi. there are dozens of au-
thorities for the same purpose and some
times there is a series of contradictions
between the authorities and it creates prob-
lemsin the administration. delays and so on.
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That is the problem. So, they have sug-
gested that, to minimise that multiplicity
specific responsibility should be assigned to
particular agencies.

Today, alarge majority of citizens of Delhi
are working people, living in slums and re-
settlement colonies, Jhuggi-Jhonprs. Those
areas are absolutely without even minimum
civic facilities. If one runs around Delhi, one
will find the plight of the citizens of this
capital. No proper accommeodation is there
no proper drainage is there and so on.
Earlier, the Delhi Administration never
thought of drainage system for Dethi. Now
because of rains a large part of the city is
flooded. It becomes a hell formany colonies
becuse of rain. It has become a pool of
garbage and it creates lot of problems and
health hazards in various parts of the city.
Except in the New Delhi area, in the other
parts of the city, the roads are horrible. If one
goes around one will find it. If one goesto old
Delhi it will be found that It is virtually a hell
and people live on streets.

When people of old Delhi go and com-
plain about the civic problems that Admims-
tration threatens them that if they complain
they would face the consequences of Emer-
gency days. They are reminded about eh
Turkman Gate days but we warm you about
the after-effects of Turkman Gate.

Butthis is the situation going oninvarious

parts of Delhi. If you visit Juggis, where
people come various parts of the country
because it is the capital of the country, they
are living in very bad conditions. Those
Juggi-Jhonpris are den of diseases. You

now, Sir,how few years back hundreds of
zeop{e died of gastroenteritis, cholera and
Allthosethings. So, this is the situation going
on here.

Now the question arises why ithappended.
You will be suprised to know that there has
"been complete imbalance in the per capita
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expenditure in different areas of Delhi. For
example, in East Delhi where poorer sec-
tions of people live, the per.capita expendi-
ture per year is Rs.15 whereas in South
Delhi the per capital expenditure Rs.92 and
in New Delhiwhere rich people are there, the
percapita expenditureis Rs.173. This shows
the attitude of the Government towards
various sections ofthe people. So, itis avery
trim situtaion. It shows the Government's
attitude towards various pats of the city, how
they provide the amenties to the commom
Delhities.

Now the critical question is. does the
present Bill tackle the problem of providing
any structure to improve the accessibility of
lakhs of citizens of the capital to civil ameni-
ties.

MR. DEPUTY SPEAKER: Now please
conclude.

SHRIHANNAN MOLLAH: | willconclude,
Sir.  am not going to take a long time.

So, Sir, the only way is proper
decentralisation. You know, Sir, that from
our party, we made the suggestion that
Delhi should have three separate corpora-
tions. It will be unmanageable for one corpo-
ration. For instance, we suggested that for
areas across the Yamuna river, where one-
third of the population is there and where
poorer sections of the people are living,
there should be a separate corporation. But
the Govenrment never listens to the
sugestions of the people, they listen to the
bureaucrates brokers only. The Bill is not to
solve the problems of the people or to
implement the decentralization. It provides
forthe tormation of Zonal Commitees. How-
ever, the powers of these Committees are
such that they have been reduced to only
road and drain cleaning institutions. They
have no powers. It is a mockery of decen-
tralization. Already it has beenmentioned by
earlier speakers that powers have not been
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“given to them properly. So, the Zonal Com-
mittees will remain only on paper. They have
no power actually: So, that is another prob-
lem envisaged in the Bill.

Even the list of Zonal Committees given
in the Schedule is entirely confusing. Not a
single Resettlement Colony has been
mentioend. We do not know in which area
these Resettlement Colonies will fall be-

cause that is not mentioned, though a large

number of people are living there. So, that
should alsobe mentioned and the position of
Resettliement Colonies shouldbe clarifiedin
the Bill.

Now, Sir, what will happen to the vital
sectors ? Some of the powers are beign
taken away. The Bill talks about taking out
electricity. water supply, sewer disposal.
hospitals and fire fighting from the jurisdic-
tion of the Corporation and to transfer them
to separate agencies. Now to which agen-
cies will these be transferred? These will be
transferred to private agencies because the
~ Govemment. day in and day out, is giving
them to private agencies. We do not know
whether it will be a private agency or what
because that is not ctegorically explained.
So. that should be properly clarified. The
role of the Delhi Government and the Na-
tional Capital vis-a-vis the Muncipal Corpo-
ration should be categorically explained.

This Bill also gives rise to the apprehen-
sion that the Central Government will exer-
cise control, which will compound the prob-
lems of the municipality. Definitely it is the
national capital. The Central Government
will have some authority because people
are coming from various parts of the country
and we know how the people suffer. You
know. Sir, how the people from other pans
are coming here and suffering. There is one
special incident. For the last two years. the
Bengali-speaking people are suffering. There
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names were struck from the voters list. They
were beaten and they were arested and all
sorts of things happened. We have to inter-
vene. We had to talk to the Home Minsiter
and the Prime Minsiter to intervenue and to
save them. So, that guarantee also should
be there.

These MCD and NDMC which are func-
tioning, have become the den of corruption.
Because of their corrupt practices, people
suffer. Even for small work, people will have
to go with some money. They cannot get the
work done without that. Delhi people talk of
corporation as Chorporation. So, | do not
know what will happen. How will they protect
the people from the hands of those hounds
who are looting the common people every-
day even for small work?

Then, Sir, as you know, Delhi is the
biggest polluted city in the country.

AN HON. MEMBER: Which pollution?

SHRI HANNAM MOLLAH: All sorts of
pollution - environmental pollution, then eco-
nomic. then political. Corruption is all
prevading. We cannot demand cleanlines
from them because t run their cart of corrup-
tion. they have purchased seven bulls for
crores of rupees. We cannot expect much
from them. So. this is the situation. But
anyway. we have to fight for improving the
conditions of the people of Delhi.

Then, Sir. illegal construction is another
problem. Poorpeople were given small plots
in Resettlement Colonies. Now some un-
scrupulous contractors and promoters are
going and capturing theirland. Sajjan Kumar
Ji has been coming in the news for the last
three or four days saying that DDA has
become a centre of loot. So. this is the
situation of the capital. Lacunae | have
already mentioned. Some have been men-
tioned by the earlier speakers also. Allthose
problems should bé prepery attended to
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and corrected so that the citizens of Delhi
and this capital an enjoy their democratic
rights, they can have a democratically electd
administration and there should not be mul-
tiplicity of authority. There should be bal-
anced distribution of power between the
Delhi National Capital and the Corporation
and also as it is the capital, the Central
Govenrment also will have to look after the
interests of the people coming from other
parts of the country.

With these words, | conclude.

MR. DEPUTY SPEAKER: Now the hon.
Minister for Railway will make a statement.

14.30 hrs.
STATEMENT BY MINISTER

DERAILMENT OF 5609 AVADH-
ASSAM EXPRESS ON 3.8.1993

[English]

THE MINISTEROF STATE IN THE MIN-
ISTRY OF RAILWAYS (SHRIK.C. LENKA):
Mr. Deputy Speaker, Sir, it is with deep
anguish that i apprise the House of an
unfortunate accident involving 5609 Avadh-
Assam Express (Guwahati-Delhi) on North
Eastern Railway on 3.8.93.

At about 21.30 hours on 3.8.93, while
5609 Avadh-Assam Express was passing
through Mairwa station on the Chhapra-
Bhatni B.G. Single line section on Varanasi
division of N.E. Railway, 3 coaches mar-
shalled 1st. 3rd and 4th from the rear de-
railed. blocking through running. As a con-
sequence of the derailment, 21 persons lost
their livs and 4 persons sustained injuries. It
appears that all the persons who were in-
volved in the accident were travelling on the
roof of the train, since the bodies were found
about half akilometerbehindthe point where
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the trin came to a halt after the derailment.

Immediately on receipt of information
about the accident, the medical relief vn
from sonpur and Gerakhpur alongwith a
team of doctors and officers rushed to the
site. Senior officers of the Zonal Headquar-
ters from Gorkhpurand Varanasi also rushed
to the site of accident. Thg jnjured passen-
gers were shifted to the Civil Hopsital at
Siwan.

Minister for Railways, Shri C.K. Jaffar
Sharief, accompanied by Chairman, Rail-
way Board and Member Engineering and
other officials, rushed to the site by speical
Air Force plane to visit the injured in the
hospital and to supervise the rescue and
relief operations.

The accident is being inquired into by the
Commissioner of Railway Safety/N.E. Circle.

The arrangmeins wr mariny ex-gratia
payments to the next of the kin of the dead
and to the injured have been made.

My senior colleague. Shn Jaffer Sharief.
all Railway workers and | express our heart-
felt condolences to the families of the per-
sons who have lost their lives and sincere
sympathies to the injured. | trust the House
will join me in extending heartfelt condo-
lences to the bereaved tamilies. (Interrup-
tions)

| Transiation)

SHRI MOHAN SINGH (Deoria): We ac-
cept what you say. But under special cir-
cumstances, the Presiding Officer has a
right to allow Members to raise a few points.
| may be allowed to raise this point as it
relates to our area. The Government has
provided that the pasengers travelling in
sleeper class will have to pay more. but his
has been done in particular cases only. The
Govenrment has abolished general class.
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But in many trains, 1-2 coaches of general
class are attached. Many passeners travel
on the roof of trairns in Bihar. Mere than 520
passengers were travelling on the roof of the
tain when the accident occurred that is why
the number of casualties cannot be 21 only.
It is more than that, because they were
travelling on the roof of the train. Three
coaches had derailed. Most of the pasengers
were sitting on the roof of 7-8 coaches. They
fell down and were crushed under the train.
Some people succumbed to injuries later.
The coaches fell down and the people were
burried under them. Therefore, | would like
to request the hon. Minister to get the infor-
mation of death of 21 people verified again.
Itis a humanitarian question. It is because of

the wrong policy of the Government that the -

people died. We condemn it. The Gevern-
ment should reconsider its policy and collect
the factual statistics of caushualities and
provide maximum financial assistance to
their families. | share the sentiments ex-
pressed by the hon. Minister for the de-
ceased persons and would like to request
him to share the grief of family memebrs
and get the number of deceased persons
checked. It shouldbe considered and sleepet
system should be replaced. (Inferruptions)

[English]

MR. DEPUTY SPEAKER: Shri
Madhukarji, please excuse me. You have
made the rules and we follow them. If you
want to vilate the rules, how shall we follow
them? Shri Mohan Singh said it is an ex-
traordinary request. Supposing, | give youa
chance, there are others who wantto partici-
pate in it and how can | stop and not give a
chance to them? You have framed the

‘rules. Whatever you wanted to say. Shri
Mohan Singh has already expressed the
feelings.
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[ Translation]

SHRI KAMLA MISHRA MADHUKAR
(Motihari): The news of death of 21 people
is unverified. The Government should get it
verified. Nothing has been said therein about
the compensations to be paid to the next of
the kin of deceasd. The Govemment should
pay atleast Rs.1 lakh to the next of kin of the
deceasd. A committee of Members of Par-
liament should be formed and it should
conductinquiry intothe mattersothatpeople
may realise that the Government has full
sympathy with them. It is a terrible incident.
(Interruptions)

[English)

MR.DEPUTY SPEAKER: Mr. Madhukar,
these points have already been covered in
the Statement of the hon. Minister.

SHRIKAMLA MADHUKAR (MOTIHAR!):
Not so clearly.

SHRI HANNAN MOLLAH: But, Sir, there
are repeated accidents on that line.

(Interruptions)

MR.DEPUTY SPEAKER: Thatisa diﬁe;-
ent matter.

SHRIHANNAN MOLLAH: There was the
Samasthipur accident in the last few days.
(Interruptions)

MR.DEPUTY SPEAKER:No. no, please.
Mr. Hannam Mollah, it is not the time for us
to discuss all the accidents taking place in
the whole country.

(Interruptions)

MR. DEPUTY SPEAKER: Anyhow, Mr.
Mohan Singh, the hon. Minister has made a
statement, you have made certain refer-
ence, the hon. Minister has noted down. If
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he feels necesary that he shall have tocome
back with further details, it is left to him, he
may come back.

14.37 Hrs.

DELHI MUNICIPAL CORPORATION
(AMENDMENT) BILL-Contd.

MR.DEPUTY SPEAKER: Now, | ask Mr.
Kalka Das to speak.

There are four persons to participate.
Eachtaking 10 minutes, it willbe 40 minutes
and in the rest ofthe 20 minutes the hon.
Ministercan reply. | amtelling you sothatwe
can be aware of the time.

SHRI KALKA DAS (KAROLBAGH): As
you desire.

MR. DEPUTY SPEAKER: It is not my
desire. it is the desire of the House.

SHRI KALKA DAS: As you direct us.
SHRI TARA CHAND KHANDELWAL

{CHANDNI CHOWK): Previously on this Bill
people have taken half-an-hour each.

MR. DEPUTY SPEAKER: Any way, yoy
touch the relevant points.

SHR! KALKA DAS: | will obey you.

MR. DEPUTY SPEAKER: It is not that.
You respect the precdedent of the House.

SHRI KALKA DAS: | will respect. Sir.
MR. DEPUTY SPEAKER: Thank you.
| Trnslation)
SHRI KALKA DAS (Karol Bagh): Mr.
Deputy Speaker. Sir. today we are discuss-

ing the amendment Bill to the Delhi Munici-
pal Corporation Act, 1957. The elections to
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the corporation were held i 1983 for aterm
offour years. Now itis overten years and no
elections have been conduted. The admin-
istration of Delhi is in the hands cf bureau-
crats and Government officials. There is
nobody to listen to the grievances of the
citizens. The citizens of Delhi are not getting
their democratic and political rights. They
are being deprived of their democratic and
political rights. In 1988, the Central Govern-
ment had assured that the Sarkaria Com-
mission was being constituted and it would
submit its report within six mcnths and
examine as to how the problems of Delhi
could be resolved. Today it is’ 1993. An
assurance was giventhat the entire process
would be completed within 6 months. But
the Congress Government has not done
anything in thie direction becase of the
apprehensiion that it may lose the elections.
The Congress was afraid of defeat at that
time and it has the same feeling even today.
As a vender fee the citizens of Delhi were
deprived of their political rights. My col-
league has explained in this speech the
plight of the citizens of Delhi in the regime of
bureaucrats in Delhi. There is nobody to look
intothe problems of Delhi. Where should the
people complain? The Congress Govem-
ment did not pay attention towards it. Not
only during Congress regime but during the
regime of V.P. Singh and Chandra Shekhar

"in 1990. Bhartiya Janta Party tried that

Govermnment should declare the elections so
that people of Delhi may get their political
rights. But V.P. Singhji went on delyaing it to
his last day in the office. Shri Chandra
Shekhar also did the same thing and now
this Govemment which has completed its
two years in office and claims to have made
agreatachievements has also done nothing
in this regard.

The people who have not seen Delhimay
be of the view that Delhi being the capital of
the nationa does not have any problem and
the residents of Delhi must be very happy
but when they visit Delhi their dream will get
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shattered like anything. They may feel sat-
isfied to some extent after visiting New
Delhi, but if they go the rest of Delhi,
Shahdara, Old Delhi and unauthorised colo-
nies they may find so their dismany that
people there are living a life of a hell. They
do approach the authorities, but nobody
listens to their woes.

The step motherly treatment has been
meted out to Delhi. We pressurised the
Government a lot on this issue and hon.
Minister of Home Affairs have also held
discussion with us 2-3times during last year
and this year. | wish to thank him that this
issue has after all come up for discussion in
the House, no matter if itthas been delayed.
It should not be confined only to discussion
but the hon. Minister for Home Affair should
also state categorically as to when election
will be held in Delhibecause merely passing
the Bill is not going to satisfy the Delhites.
The Delhites have never felt so harassed at
the bands of bureaucracy as are feeling at
present. There is a political reasons behind
it because the Congress does not have a
courage to face the elections in Delhi. They
have read the writing on the wall that they
were going to lose this election to the B.J.P.
The Congress Government is. therefere,
applying tactics to delay the elections and
this is harassing the Delhites. How iong one
can avoid fcing the inevitable, one or the
other day they will have to face it. Everybody
will then come to realise this truth when
elections take place.

| had requested hon. Home Minister in
this regard and had asked the Government
that Delhi has a population of 1 crore, there-
fore. for every Assembly seat there should
be at least 3 corporation seats so that the
locals my easily aproach their répresentativs
for their problems. But they only know to
punish the people of Delhi, sothey willnever
talk good. in democracy the voters and their
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representatives should have close contact,
only then voters can get benefit from this
system. If they provide 3 seats of Council-
lors under one assembly seat then the
people will be divided and the representa-
tives will be able to listen the woes of the
people lieving in their areas but the Bill has
a provision for 134 seats which means two
corporation seats for every one Assembly
seat. Hon. Minister of Home affairs should
amend it and make provision for 3 corpora-
tion seats for one Assembly Seat.

We had also made a demand. which was
repeated by my colleague. that there should
bethree corporationsin Delhibecause Delhi
has a large population of one out of the
crore. Population of one crore 57 lakh people
are leading a life of hell. These people live in
DelhiDehat, J.J. Colonies and unauthorised
colonies, where even basic amenities are
not available. If three corporations one set
up, one ofthem should be in Shahdara. That
should be a powerful one so that it may do
some work there. Another should be for
Delhi which maylook after the old Delhiarea
and the third one for rural areas. One can
realise the plight of the people living in the
rural areas only if one goes to reside in that
area. | want to make a request to the Home
Minister that to be fully conversant with the
problems of walled city of Delhi and
unauthorised colonies he should go and
reside there for one or two months. | once
again demand that he should consider the
proposal of having three corporations again.
This thinking that the delhites are proB.J.P .
therefore, they should be punished. is not
good. The is neighter a democratic nor a
Welfare approach. This is simply a feeling of
Vendeltee. Previously also. it was there in
the Bill and it was also discussed but at that
time too. the Government had not accepted
the idea of having three Corporations.

| welcome the provisions made in the Bill
that first year, there will be a woman Mayor
and the next year a person belonging to
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scheduled castes. This is a very good pro-
vision. It will benefit us. | welcome this
provision. With this | would like to submit that
the way, they are going toform the corportion
is not the right one. All powers except
cleanliness, have been withdrawn from the
Corporation. Your attitude has been step
motherly one. The Fire-Bridge, Sewerage
and DESU are very important departments
.which have beenwithdrawn from the Corpo-
ration. The corporation has been entrusted
with the subject of clearnliness only. | re-
quest the Home Minister that he should
reconsider it. There is no need to adopt a
rigid stand. It is for the benefit of the peaple.
The arrangements which youo are going to
make will not benefit the people. rather it will
prove harmful. Therefore. | demand that
these powers should be entrusted to the
Corporation. With that water, Sewerage,
helath and schools etc. should also rest with
the Corporation. which are proposed to be
withdrawn from it. | would like to know
whether they have these powers? The rep-
resentatives of people will discuss and pass
the resolutions and then send them to the
commissioner and the Commissioner after
one week will send them back with his letter
nf dissent and the decision taken by the
ropresentatives will be thrown to the winds.
This is not the democratic way of doing
things. | want to submit the representatives
should have these powers. The develop-
ment of trans-Yamuna area, Shahdara re-
gion should be given a thought so that the
problem of one third of the population of
Delhi could be solved. By running a ofice at
Nabi Karim in Chandni Chowk. you cannot
solve the problem, instead you sheuld go for
decentralization. If you want to have one
Mayor and one
Corporation then you should give powers to
\he Zonal offices. Once | went to a Zonal
office and asked the officers there to do a
work but they showed their inability to do it
on the grounds of paucity of funds and
absence of powers. Whatever work we ask
them to do is not done. Therefore. | request
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that senior officers in Zonal officers which
are called ZAC should be given powers so
that they may get the work done.

Mr. Deputy Speaker. Sir. through this
amendment you should made provisions to
form such a corporation in which all the
powers should go from the hands of
Governmnet officials to the hands of people's
representatives. | demand that electricity
and water should remain under Municipal
Corporation. Even Fire-brigade should be
with the Corporation. ONe more point, which
I would like to make is that the Municipal
Corporation is burdened under debt if it
continues to be under the burden of this
debt, then it cannot function. So | request
that it should be waived of. New funds
should e provided to it so that it may provide
facilities to the 1 crore people.

| also demand that the procedure relating
to House tax shi_)uld be simplified as the
people are facing difficulties on this account.
The Municipal Corporation should function
under Assembly instead of the Central Cor-
poration should function under Assembly
instead of the Central Government like in
other states. The building bye-laws should
also be simplified. The condition of the areas
under the corporation is very miserable at
present Recently. during heavy rains the
entire drainage as well as sewerage system
failed and water started stagnating on the
streets. The people were unable to come out
from their houses. There is colony called
Sidharth Bastiin Nabi Karim. The entire area
faced water logging for 12 days and 12
persons died during one months period.
sewerage is choked but no step has been
takenin this regard. While | was coming here
| again received a call today about water
logging but as | wastocome here | asked the
officers to do the needful in this regard. 12
persons have died but Municipal Corpora-
tion has not paid any attention towards it.
This 1s trauma being faced by the Delhites.
Therefore merely passing this amendment
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is not sufficient. | would request the Home
Minister to declare the date for holding
elections in Delhi. When will the Delhits det
their political rights to be able to get some
relief from their provisions with these words,
| conclude.

SHRIVIJOY KUMAR YADAV (Nalanda):
Mr. Deputy speaker, Sir, the Delhi Municipal
Corporation Amendment Bill has been
brought forward in order to insert the provi-
sions made recently by the Parliament
through the constitution amendment Bill to
regulate the functioning of Municipalities on
all India basis. But the principles behind
working of Corporations and Gram
Panchayats is the principle of
decentralisation and give opportunity to
maximum number of citizens to take part in
the administration directly in the democratic
set up of India. Just now, the hon.Members

while speaking on the Bill have said thatthe

power which should have been given to the
Corporation have been retained by the Cen-
tral Government. If the Central Govem-
ment, instead of giving important powers to
the Corporation, retains them it will go against
the spirit of decentralisation. In this manner,
it will cause hinderance in transferring of
power to the public to rule the Corporation
area. It seems to us that the Congress
Govemment has been under the impres-
sion fhat Delhi will never come under its rule.
May be | am wrong, but the curtailmentin the
powrs of dmpomnon is not justified. There
cannot any other objective than achieving
political mileage from it. It has been repeat-
edly said and the Congress too has been
endorsing that recognition would be given to
the outcome of the elections to such lower
level units where poeple get opportunity to
take part in the administration directly. Pro-
vision for nomination of 10 persons includ-
ing experts has also been made but the work
can be undertaken by officers without intro-
ducing nomination system. The system of
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nomination should be discontinued. Though
they have no voting right, efforts are gener-
ally made to mobilise majority by reporting to
the system of nomination. It does not apply

‘here because they will have no right to vote.

Mr. Deputy Speaker. a meeting of all
parties was held before bringing forward this
Bill. The Communist Party had taken part in
it, and many good suggestions were given
byit. Butthe Government. overlooking thesé
suggestions, has introduced the same origi-
nal Bill.

Several good points have been included
in it and we welcome them. In the Constitu-
tion Amendement Bill, it has been men-
tioned that during first year, the Mayor will be
a woman and in the third year, the post wille
befilled by a ersono belonging to Scheduled
Castes. Also one third of the total strength
would constitute lady members. We had
also welcomed these provisions in our party
meeting. We have welcomed setting up of
Ward Committees aiso but the strength of
134 members is not sufficient. This city has
a population of one crore. There are big
problems. The members would not be able
to discharge their responsibilities properly if
big wards are constituted. Therefore, there
is a need to increase the number of mem-
bers to 210. :

Similarly, there is a provision underwhich
achance wouldbe giventoM.PsandM.L As
to work there at least for one year. | think it

- is notproperthese people will dominate their

functioning. Therefore, difficufty will arise in
carrying out their responsibilities.

SHRI PAWAN KUMAR
BANSAL(Chandigarh): Why did not your
party oppose it and send dissenting note to
the Select Committee?

SHRI VIJOY KUMAR YADAV: | am not
aware of the Select Committees be on
behlaf of our party farooq Saheb had put
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these suggestions in the all party meeting.
(Interruptions)

15.00 hrs.

Therefore. the provision regarding inclu-
sion of M.Ps and M.L.As in it should be
removed and freedom the elected members
should be allowed to function freely. | appre-
hend that the powers of the Mayor given in
the Delhi Municipal Corporation Act of 1957
will not be given to the Mayornow. These will
be merely on paper. Powers given should
again be entrusted to the Mayor. For ex-
ample. powers relating to electricity and
transport are important powers and these
should have been conferred to the present
Mayor. It seems as if the Central Govern-
ment has no confidence in public represen-
latives and it thinks that only the Central
Govemment can do maximum and better
work. It is the duty of the Central Govemn-
ment to provide financial assistance and
other assistance which comes under techni-
cal heads. etc. to the Corporation. But the
power to function must be given to them. It
should not be curtainled. The important
responsibilities should remaino with the Delhi
Municipal Corporation. It will be wrong if sub
rules are framedby the Central Government
because it is the duty of the concerned
corporation all over the country to frame sub
rules for themselves. Who will suspend the
corporation? The Central Government will
doit. Butwhen legislative assembly is going
to be constituted, this provision should be
kept under its jurisdiction. Why are you so
apprehensive. This power should be vested
in the Delhi Government instead of the
Central Govemment. It has been mentioned
m the amendment of the Constitution that
reservation should be made for the most
hackward classes. | think that their mem-
bers should be included in it. With these
words i conculde.

SHRI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Deputy Speaker, Sir,
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| express my gratitude for giving me oppor-
tunity to speak in the monsoon session for
the first time. | have not got any other
opportunity to speak on the Bill relating to
Delhi. The Bill relating to Delhi has been
brought forward in the monsoon session.
That is why. | would like to say a few words
in regard to monsoon. What had happened
to Delhi after the monsoons set in.

15.03 hrs.
[SHRI NITISH KUMAR in the Chair

The Corporation was exposed and the
entire system was collapsed. There was a
blockage of drainage and sewerage sys-
tem. The transport system came to a stand-
still and supply of electricity failed. The
Govemment was also likely to go but some
how it survived. Everybody was surprised as
to how the Govemment had survived. Ev-
erything appeared in the news papers. | do
not want to say anything in this regard.
Renowned poet Kaka Hathrasi had once
said in his poem that if you are arrested in
taking bribe. get yourself freed by offering
bribe. This beautiful line was written 15
years ago. The Congress Party is bent upon
institutionalising the system of bribery.

Mr. Chairman, Sir, the Minister of Home
Affairs has played an ugly joke with the
citizens of Delhi by bringing forward this
Dethi Minicipal Corporation Amendment Bill.
The Government has not only done injustice
tothe citizens of Delhi, ithas humilated them
also. It has no confidence in them. That is
why the Centre has retained all powers with
itself. It is injustice as well as insult to the
citizens of Delhi. The citizens of Delhi will not
tolerate it and as and when an opportunity
comes, they will teach the Central govern-
ment alesson and show them what it means
to insult the public.

Elections have not been held in Delhi for
the last 10 years. The citizens of Delhi have
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been deprived of their fundamental right of
electing their representatives because the
Congress Party know that if elections are
held in Delhi, it cannot come 1o power. One
crore people of Delhi have been deprived of
their fundamental right because of the vested
interest of the Congress Party. It is my
allegation.

The people have been waiting for the last
four years for this Bill to be introduced. The
people had tolerated it with a fond hope that
the delayed Bill will bring a better future for
Delhi.

It will provide so many rights to the Mu-
nicipal Corporation of Delhi. But this Bill has
been introduced after a gap of four years. As
someone rightly said just now, how long
would the mother's prayer save her kid.
They have chosen a calf and extracted all of
its meat and have served Delhites a skinny
corpse in the form of this Bill. You might be
aware that in big hotels...

MR.-CHAIRMAN: You are a vegetarian.
Why do not you talk vegetarian.

SHRI TARA CHAND KHANDELWAL:
Chicken clear soup is served in big hotels.
The tiny pieces of the chicken are boiled and
taken out. The remaining water is called
chicken clear soup and the meat.

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): It seems you have a
lot of information on this subject.

SHRI TARA CHAND KHANDELWAL: |
will tell you how | got this information. The
meat which is taken out of the soup is served
as boneless chicken gravvy. Mr. Chairman,
Sir. you said that | was speaking non-veg-
etarian. | am not a vegetarian and | am
talking like this for the first time. | am a
~onscious citizen of Delhi. Conscious of my
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surroundings. | feel | will have to make the
Govemment understand in the language
that they understand. Therefore, | gave this
example. Forinstance we bid ‘namskar toa
Hindu ‘Adab’ to a Muslim and ‘Sat Sri Akal'
to a‘Sikh’ and ‘good moming’ to a Christian.
‘Idriyase’ to a Russian and ‘Aatravu’ to a
‘French’. | am, therefore, speaking in the
language thatthe Government understands.

While speaking on this Bill my colleague
Shri Sajjan Kumar bestowed encomiums on
the hon. Minister of Home Affairs. | do not
know how an hon. Member of Parliament
from Delhi. suppressed the voice of his
conscience and congratulated the hon. Min-
ister on this Bill. It is height of sycophancy.
But when one wants 1o express the voice of
his conscience and enumerate the flaws of
Bill in one's speech, as is done by all parties
add also by Shri Sajjan Kumar there is a
contradiction. Similarty, Shri Bansal said in
his speech that the Government is strength-
ening democracy by importing this Bill. But
virtually they are subverting democracy and
gagging the voice of democracy. The citi-
zens of Delhi have been deprived of their
democratic rights for the last four years. The
MPs of Delhi.

[English)

“You have reduced him to be only a
councillor.”

[ Transiation]

Today we the Members of Parliament
cannot render our duties. We have to dis-
charge the functions of the Councillor and
look after small problems pertaining to sew-
age drainage and drinking water problems.
The Govemnment should be ashamed that

[English]

“The Lok Sabha Members have been
reduced to the councillors in Delhi.”



641 Delhi Municipal

[Translation)

Just now an hon. friend said:

AN HON. MEMBER: The Corporationis -

like a thief.

SHRITARA CHAND KHANDELWAL.:No,
it appears that you do not live in Delhi. The
Delhits calil it “Karo Pareshan” i.e. itis made
to harass the people. This is the condition
here. The Government has its headquarters
in New Delhi. It does not know anything
about slum-clusters, dirty streets, seeping
sewage and pot holed roads. The roads are
so bad that if a pregnant woman has to go
to hospital on a rickshaw she delivers the
child on way to hospital. Do you call it the
pride o' Dethi? Delhi is the capital of India.
Barring new Delhi the rest of Delhi is shell.
It is a shame for us. Therefore, | would like
to request that for God's sake Delhi should
be provided such a Corporation which would
glorify and construct a city which would
really be the pride of nation. Be it the Con-
gress or the B.J.P. or any other party which
may come to power in Delhi, thoughtime will
decide it-there should be development .in
Delhi.

~ ltis known to not only him but everybody
elese.

AN HON. MEMBER: Enough is enough.

SHRI TARA CHAND KHANDELWAL: It
js an introduction only.

MR. CHAIRMAN: Please address the
Chair and do not derail.

SHRI TARA CHAND KHANDELWAL.: |
am addressing you. The Bill introduced for
Delhihas deprived Delhites of all the powers
and we are ashamed to call it Municipal
Corporation of Delhi Bill. If it is adopted in
this very form, it should be called ‘Delhi
Scavenging Bill' as it does not deal with any
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issue of the Corporation at all. It is a ghost
House which the hon. Minister of Home
Affairs wants to present as a gift to people of
Delhi. It does not provide any powers to
Delhi at all.

| would like to ask the hon. Minister of
Home Aftairs whether he considers Delhites
as wortheless and foolish and they do not
know how to run their own administration. If
this is the assumption then | would like to say
that this Bill is derogatory to the citizens of
Delhi. | would like to request you to give a
thought to this Bill in bed on a starry night
and think whether it is justified to give such
a treatment to the people of Delhi.

MR. CHAIRMAN: Today he will not get an
opportunity to sleep in the open as it will rain
today.

SHRI TARA CHAND KHANDELWAL.
This Bill is meaningless. The duly elected
Govemment and the elected representa-
tives of people are entrlisted with fulfilling
the aspirations of the people who have
elected them. It is the sacred duty of politics
also to respect the honour and dignity of
people. The members draw their power
from people and it is because of them that
they attained this position. But these repre-
sentatives do not discharge their duty faith-
fully.

Sir, | want to point out certain other things
in brief. This Bill provides for 134 members
in the Corporation. Just now by hon. col-
league has suggested to have 201 mem-
bers therein. The reason is that the smaller
the size of the constituency the more effec-
tively will it be served by the elected repre-
sentatives. The people also willcontribute to
the uplift of the constituency. Be it England
or Japan, in many countries there are even
ten 1o twelve thousand constituencies. To-
day when we are moving towards
liberalisation and inviting foreign investment
we should also accept the good features of
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foreign countries in other fields. In some
countries there are even 12 thousand Con-
stituencies. Therefore, we also should at
least have 201 constituencies here. It is my
earliest request that the Government should
pay special attention to it. Just now it was
suggested that 10 candidates should be
nominated here. It is also an insult to the
citizens of Dethi. | would like to suggest to
increase the number from 10 to 15 and the
people should also elect them. It will be a
democratic method.

| would suggest that as a everybody
cannot fight an election, therefore, among
those 15 representatives, seats should be
reserved for a person from literary field, one
artist, one journalist and two representa-
tives from among traders as Delhi is a
commercial Centre. The Government pro-
poses.to set up separate Boards for power
generation water and sewage disposal. What
will be the function of the Corporation then?
The function of the Corporation is to provide
Civic amenities and other day to day
amenities. |lam not against creation of Boards
for providing these facilities, but. they distri-
bution should be underthe Corporation. The
Corporators who would be elected would be
aware of local problems. They know prob-
lems of almost every street and ‘mohalla’.

|English]

Let them serve the people. You are deny-
ing the right of the corporators to serve the
people. This is my charge. If the power is
vested in the councillors, they can serve the
people of Delhi in a better way.

[ Translation)

1. therefore. would like 1o request that so
far as the work of distribution and mainte-
nance of water. electricity and sewage dis-
posal is concerned it should be entrusted to
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the Corporation. Today the condition of
these facilities is so poor that only a council-

‘lorcan setthem right. He know the problems

of every street of Delhi. He knows where the
sewer gets blocked: where. the fifth is too

. much and where the new water pipe lines

are required. Therefore these works should
be entrusted to him.

Similarly. about fire brigade also. Mr.
Chairman. Sir. | would not like to take much
time of the august House. | will conclude
within two or three minutes only. The most
significant thing is that nowhere in the world
there is any corporation which does not
formulate building by-laws. almost every-
where such.work is entrusted with the Cor-
poration. The work of building by-laws like
the map of the building, space utilisation
and the rules to be followed. should be
entrusted with the Corporation. if aforeigner
is told that the Central Government is look-
ing after the work of building by-laws in our
country he will ridicule at us.

So far as the matter of hospitals is con-
cerned, it would be appropriate to keep big
hospitals under the charge of Delhi Admin-
istration. however, the charge of small dis-
pensaries or hospitals having the capacity of
5-10 or 20 beds should be given to the
corporation. Because the majority of the
patients who come to these dispensaries
are poor and it would be easy for them to
inform their councilior about the non-avail-
ability of doctor. medicines efc. in a particu-
lar dispensary. Therefore. small dispensa-
ries should be kept under the charge of
Corporation only, this is my suggestion and
| hope that the hon. Minister would accept it.

One more important thing | would like to
submit is that Malhotra Committee consti-
tuted with regard building bye-laws has sub-
mitted its report to the Government. My
opinion is that since the committee was
formed officially with the consent of all the
political parties. the Government should
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A commissioner has been accepted as
the executive head in the Bill whereas all
these powers should have been given to the
Mayor. Recently a conflict arose between
the Election Commissioner and the Gov-
ermment, the Government should learn a
{esson from it and give all the powers to the
Mayor, so that the entire functioning may
take place smoothly. :

Issuing birth and death centificates and
maintaining the record should also be the
responsibility of the Corporation, it makes
the entire procedure convenient for the
people.

, So far as the reservation for women is
concemed — | would like to criticise the
Govemment. rather | would congratulate
them for keeping 30 per cent of the total
seats for women and 30 per cent for sched-
uled castes and scheduled tribes. Though |
wilcome the provision of keeping 30 percent
seats reserved for women, yet | would like
that the seats for women should be identi-
ficd otherw:se there would always be the
rossibility cf chaos Therefore. the Govern-
ment should make the provision in the Billto
make the reserved constituencies forwomen
15 also the basis on which those constitu-
oncles are made reserved constlituenes.
ficcause scheduled castes and scheduled
Iribes can easily be indentfied. Wherever
they arc inlarge number. those seats can be
reserved for them. But nothing has been
specified with regard to the roatation system
la be adopted in case of women. As a matter
of tact | have already appreciated the good
stant.

in the end | would like to submit that | am
aware that there must have been some
bitterness in my words, but those words
were an expression of the accumulated
frustiation and the pain of Delhities. other-
wise | am not habitual of speaking such
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harsh words. Since | live in Delhi and witness
the difficulties and problems faced by the
residents of Chandni Chowk. | feel very
sorry for them. Therefore, the hon. Minister
should not take my anger seriously. My only
submission is, rather | am confident that the
hon. Minister would give due consideration
to 13-14 suggestions given by me and would
certainly accept whichever could be ac-
cepted. With these words, | am thankful to
the hon. Chairman for giving me an oppor-
tunity to speak.

SHRI S.M. LALJAN BASHA (Guntur):
Mr. Chairman, Sir, the Government has
done an appreciable work by introducing a
Bill with regard to Municipal Corporation of
Delhi. It is the duty of the Government to
provide facilities to the residents of Delhi.
and not to just sympathise. The Govern-
ment should understand the sentiments of
Delhites and hold elections for the national
capital territory of Delhi. The elected repre-
sentatives will definitely work for the better-
ment of Delhi.

At present. the Government has adopted
only one practice. It invites the foreign del-
egates. shows the VIP areas and gets the
loan from them. What happens in the re-
maining part of Delhi 1s not the concem of
the Govermment. | would like to give an
example in this regard. Teday. it rained and
the water is logging in Jamia Milia area
which talls in the constituency of ShriMadan
Lal Khurana. The residents could not get out
oftheirhomes. becuase thereisnodrainage
system.nodrnnking wateris available, power
is also not available there. However, Jamia
Milia is not the only such area. there are
thousands of areas in Delhi where people
face similar difficulties. Nowhere in the world
disease are spreading so rapidly as in Delhi
due to the lack of proper severage facilities
etc

Mr. Chairman, Sir. Delhi 1s our capital
city. maximum number cof Government em-



647\ Delhi Municipal
[Sh. S.M. Laljan Basha]

ployees live there, but the condition of their
quarters is not good. The Ministers are also
aware of this fact. About one crore people in
total live in Delhi, out of which about 30 lakhs
are homeless, they live on road sides.

Sir, just now, Shri Kalka Das was speak-
ing. He has pointed out that even the Gov-
emment of Shri Chandra Shekhar and the
leftist did nothing for the poor people. The
Govemment under the leadership of Shr
Vishwanath Pratap Singh tried to take some
intitiatives with ragard to Mandal Commision
but did not succeed. After the gap of two
years the Government has introduced this
Biil. it is good. but it should be got passed at
the earliest.

There are about five thousand hotels in
Delhi but none of them has licence, due to
which Delhi has been suffering a loss of
about Rs.25-30 crores of revenue. The of-
ficers and police personnel have been tak-
ing undue advantage of the situation and
causing a lot of inconvenience for the tour-
ists. It is true that maximum corruption
prevails in Defhi. The fact that not even a
_ signle out of five thousand hotels possesses

licence is a matter of shame. Belhis is a city
full of problems like those of power,o water,
drainage, transpont etc. Therefore, elec-
tions should be heid at the earliest to solve
all these problems. With these words | wel-
come the Bill.

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Chairman, Sir | oppose
this BIll. | know that it might embrass the
opposition that | am opposing the whole Bill.
But this Blll is a mockery with the ideas and
principles to which we are attatched and the
people like us who want the Democracy in
this country to take a certain shape, | also
feel that this is a great injustice to the
Dehlites. Just now, Shri Tarachand ji ex-
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pressed his anguish on this Billin the piteous
words, he repeatedly said that the new
elected councillors will have and a right of
broming. He commented it or did not feel it
proper to say but there are certain provi-
sions in it through which this job of brooming
will also be withdrawn from the Municipal
corporation and will go into the hands of the
Central Government.

Clause 97 ortthe 22nd page of this Bill.

[Engfishi
Clause 97,

In section 298 of the principal Act, after
sub-section (2). the following sub-section
shall be inserted, namely:-

“(3) Notwithstanding anything contained
in sub-sections (1) and (2). the Central
Govemment may, by notification, direct that
all or any of the functions of the Corporation
or the Commissioner, in respect of public
streets under this Act shall be performed by
such authority as may be specified therein.”

[ TM!aM}

Through this Bill you have even with-
drawn the job of cleaning from the Municipal
Corporation. You have alaready refused to
entrust municipal Corporation with the trans-
port system. The Delhi Transport Corpora-
tion is directly in the hands of the Govem-
ment of Delhi. in fact it should have been
given to the Corporation. You have devised
this Bill in such fashion that it will also -
withdraw the jobs of water. electricity and
transport from the Municipality as and when
Delhi gets the status of a State. You have
even withdraw the job of cleaning from the
Municipality. You did not even content with
it and went ahead by taking the power to
dissolve the Municipal Corporation in your
own hands. Ond day. you will even put a
question to its existence.
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“For section 490 of the principal Act, the
following section shall be substituted,
namely:-

“490, (i) if, in the opinion of the Central
Govenrment, the Corporation is presistently
making default in the performance of, the
duties imposed on it by or under this Act or
exceeds or abuses its powers, the Central
Govenrment may by an order published,
together with a statement of reasons there-
for, in the Official Gazette, dissolve the
Corporation: Provided that the Corporation
shallbe given a reasonable opportunity of
being heard before its dissolution.

| Translation]

Even its English is wrong but as you know
itis not our language, therefore, we commit
mistakes off and on. You will be given a
chance and no show cause notice will be
issued. There is only a provision in this Bill
stipulating a simple condition that the Cor-
poration will be given an opportunity of being
heard before its dissolution.

[English)

You will be given a reasonable opportu-
nity of being heard.

[ Transiation)

You may put your point. Then most intel-
ligent persons sitting in the centre will decide
that you should be heard. You will take away
all powers by forming different committees
in this regard. Shri Tarachand Ji mentioned
about building and construction, | do not see
may propriety in it. The power regarding
building and construction should go to the
Municipal Corporation. The Central Gov-
omment has taken it into its hand. What
does it mean?
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- Once upon a time an I.C.S. officer used
tobe the Municipal Commissioner of Bombay
Municipal Corporation, later on |.A.S. offic-
ers replaced him. If | remember correctly,
there had been 3 or 5 and may be 5 Addi-
tional Commissioner. In order to accommo-
date large number of 1.A.S. Officers, a num-
ber of them were appointed there as Addi-
tional Municipal Commissioner. The funni-
est thing in it is that an |LA'S. officer from
Dethi will be the Municipal Commissioner. It
may also be possibel that there may be a
planto accomodate more|.A.S. offiersthere
and those |.A.S. officers will work under the

"guidance of 1.A.S. officers sitting in the

Centre and if the officers in the Centre are
not pleased than they will try to dissolve the
corporation. No anomaly can be greater
than it. The Centre always considers itself
wisest. Therefore, it has kept the power to
dissolve the State Govemments. Similarty,
the State Governments also consider them-
selves as the wisest ones. Therefore, they
consider it there right to spun the Municipal
Comporations and District boards. At the
same time we also talk about Democracy.
But if you behave in such a dictatorial way
then you do not have a right to talk about
Democracy. Then why do you ridicule the
people. Therefore, there is nothing which we
can say in support of this Bill and we out-
rightly reject it.

We want only one clarification from the
Govemment whether this. Bill was a brain
child of the byreaucracy or was a result of
political leadrship or political wisdom. If it
has been prepared by the bureaucracy then
it does not matter. You have witnessed the
rule of the centre, the State as well as the
working of the Commissioners of Municipal
Corporations.

One of my colleagues from Kamataka is
present here. The |.LA.S. officers have even
made base in the District Boards there. The
District Boards were dissolved. Such activi-
ties are going on in the whole of the country.
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On the one hand the bureaucrats will try to,

jet move powers by pressurinsing their

Sfficers and on the other the State authori-
ties wil try to keep powers with them and in
this way they will try to kill democracy. When
the District Boards are working towards
entrusting powers to the bureaucracy then
why are we trying to make fool of people by
passing such Bills. Therefore, | do not think
that this Bill will provide Delhites their politi-
cal rights.

This Bill also includes one interesting
provision that the elected corporations will
have to declare their properties within a
period of one month. It is a good beginning
but why such provision is not being made for
Parliament as well as for Assemblies, why it
is being imposed only n corporation. It is
simply tooliganiom. You are doing this in
order to disults them as and when you with
to do so. You should also apply it on Mem-
bers of Parliament, you can do it through
bringing an ordinanace tomorrow itself, the
something can be done in case of Assembly
Members and enforce this rule eamestly
and honestly. But you did not find anybody
else for declaring his assets except the
Corporators.

On one hand the Members of Parliament
are the instruments in the dealings involving
crores of rupes and on the other you want
declaration of assets by the Corporators. |
fall to understand what sort of supreme
House it is. We may be indolent but our
activities are being watched through out the
World. What happened here last week was
witnessed by the whole world. You may go
through any international magazine like TIME
and FOREIGN ECONOMIC REVIEW . These
magazines carry all details about horse
trading. You have over looked all these fats.
The Prime Minister as well as the Home
Minister are sitting here and you are de-
manding a property declaration from the
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ask for a declaration, | do not oppose this
idea. If you want to begin a new tradition in
any field of the public life, you must do it but
you should also ensure than from now on-
wards, there will be no horse trading and a
law in this respect will be made otherwise we
are unable to support this Bill. The Bill should
be circulated among the people so that they
canvery wellunderstand it. The election can
be held after 6 months but | do not thing the
Delhites are going to accept this Bill with this
compulsion.

| can very well understand the helpless-
ness of the Members of the Parliament from
Delhi but even then if we believe in some
principles, some values and ideas of decen-
tralization, some programmes then we can
say that this Bill is one step enough for us.
But through this Bill they are playing with the
democratic system of the country and they
intend to make bureaucracy more powerful
and a more strong centre. But they are
nurturing this wrong impression that per-
haps they are going to rule the Central
Govemment for the next 100 years.

They do not know that this is their last
chance. they are under wrong impression
and it is just due to that misconception that
they have introduced this Bill. But even then
they should have applied some commom
sense. they should have been cautious that
whenever another party comes to powr, that
would be in difficulty. It is not good on the
part of any individual to fuifil one's own
motive while doing politics. rather politics
should be related to the people. their devel-
opment, their future and their life. | do not
find anything to the effect of public welfare in
this Bill. Therefore. | strongly oppose this
Bill.

[Enghish)

THE ‘MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): | should express my
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gratitutde to all the hon. members, including
my friend Shri George Femandes. for par-
ticipating in the debate and giving very
valuable suggestions.

SHRIGEORGE FERNANDES: | thought
you were saying. ‘excepting Shn George
Fernandes’!

SHRI S.B. CHAVAN: Sometimes, | am
really amazed that some hon. members
have a tremendous capacity of interpreting
the fact in such a manner that prima tacie
those who do not go into the details feel,
here is a man, who can defend anything and
whocan oppose anything. Once he make up
his mind that has has to oppose he will see
to it that there is nothing in the Bill, which is
nothing but a jhadoo lagao Bill. Even that
has been taken away.

1 think that | will request him to kindly go
through the Bill. | now that his speech was
very much politically motiated. he wanted to
take advantage of certain evils which had
taken place. andthat was the reason why he
wanted to participate in the discussion. He
had nothing to do with the Bill.

SHRI TARA CHAND KHANDELWAL:
There was nothing political.

SHRI S.B. CHAVAN: It was of course.
political. | am sorry. Shri Khandelwal, you
have been giving very concrete suggestions
so far but in today's speech you were totally
lced away by other considerations. | do not
know why. Anyway. that is a matter entirely
for those who practicipate in the discussion.
| cannot possibly dictate as to on what lines
one should speak.

I think in the initial stage itself, when |

gave my preliminary remarks. | pointed out

the specific issues on which we have taken
asic decisions. | am sure that most of the
hon. members will appreciate that there are
a large number of provisions which we have
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includedinthis Bill.infact; itis not a separate

Bill, itis an amending Bill. Itis not that for the

first time we are trying to introduce some

kind of a Bill for the Municipal Corporation of

Delhi. There is an existing Act and on the

basis of certain experiences that people

have got, we thought that some corections’
were necessary and that is why this Bill has

been brought about.

| would not like to go into the details but
some hon. members wanted this Bill to be
circulated for public opinion. Even Shri
George Femandes said that it did not matter
even if it took six or eight months more, but
that it should be circulated for public opinion.

SHRI MADAN LAL KHURANA: We are
not for that.

SHRI S.B. CHAVAN: Are you not? Any-
way, | would not like to go into that aspect of
it. The improatn thing that we have to bear
in mind is that we have been discussing the
main features of this Bill right from the
beginning. The Sarkar Commitiee was ap-
pointed. thereafter the Balakrishnan Com-
mittee was appointed, the report was sub-
mitted tothe Govenrmentin 1989, anditwas
placed on the Table of the House. All-party
mettings were taken. All questions have
been discussed thread bare | had also dis-
cussed it twice with the hon. member of this
House from Delhi and we had come to
certain understanding. | am sure that the
hon. members who had participated in the

discussions will definitely remember it.

[ Transiation)

SHRI KALKA DAS: The suggestions we
gave in the meeting called by the hon.
Minister have not been included in the Bill.

SHRITARACHAND KHANDELWAL: We
have proposed a number of amendments
and | am confident that atleast some of them
would certainly be accepted by you.
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SHRI S.B. CHAVAN: The important fea-
ture which | would like to emphasise and
which | feel, to a considerable extent has
been provided for, is decentralisation that
we believe. With the passage of time we felt
that some more powrs are definitely re-
quired for implementing the objectives that
we have an view about the zonal -commit-
tees or the ward committees as they have
ben recently known.

If after experience we feel that more
powers need to be given to these commit-
tees, our-idea is-absolutel clear. We would
like to see that these Ward Committees
become more effective. Now we have given
them powers up to Rs. one crore. If our
experience shows that this is becoming
more effective and more powers need to be
given. certainly we would not hesitate even
to come before this House for amending the
Bill because | can tell you without any hesi-
tation that Government is interested in
decentralisation of the power. A'nd when |
say decentralisation of the power, this could
not only mean from the Centre to the Delhi
capital Region tate. not only up to Corpora-
tion and Mayor, but also to the Ward Com-
mittees which we have appointed.

Hon. Members will definitely agree with
me that we should try to have more experi-
ence in this and if more powers are required,
certainly we shall try to give them.

15.51 Hrs.

(SHRI PETER G. MARBANIANG in the
Chair)

A point which was emphasised by most of
the hon« Members was about the Alderman,
which has been in existence and which has
now been given up. In the existing Act, there
is a provision for six Alderman to be elected
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on a system of proportional representation
by single transferable vote and they had the
right to vote. They were people who were
having special knowledge about municpal
administration. After the Seventy-fourth
Constitution Amending Act. now we have
come to a stage where certain limitations
have been imposed on what we have to do
in this matter. | have no objecton if you call
them Aldermen and have the same kind of
proportional representation for the eleations,
but the Constitution Amending Act does not
give you the power of voting. Barring voting,
all other powers which they are getting as a
nominated membr, there is not goint to be
much of a difference and that is why fifteen
people are now going to be nominated
instead of being elected buy the electroal
coliege. as it was the system. That is only
because of the fact.., (Interruptions).

SHRI MADAN LAL KHURANA: At the
mercy of the Government.

| Translation)

If the Members are elected, they would
elect the person of their choice and in this
case the Govenrment would nominate the
person of its choice. '

[English]

SHRI S B. CHAVAN: That is what exactly
| am saying. If these people who have
special kowledge of municipal administra-
tion, have to be elected. certainly we are not
opposed to the idea, but they will not get the
voting right. The Consitution Amendment
prohibits any such member being given the
voting right. That is the position. (Interrup-
tions)

| Translation)
SHRI MOHAN SINGH (Deoria): Nothing

to this effect i in the Bill, this is something
different.
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SHRI S.B. CHAVAN: | am explaining to
the hon. Member as to why it is not so. Had
the provision to that effect been made in the
Bill, they would haye been deprived of the
rightto vote as per the 74 amendment made
in the constitution. |f the hon. Members want
them to be elected without having right to
vote, we have no obection. We do not find
any utility in adopting the whole process to
elect the Members if they are not to get right

- fo vote.

[ English]

Thatis why we are now nominating these
people. ’

Some of the Members made suggestions
about nominating some eminent people who
are famous either in jumalism or are good
dramastisks or are well-versedin otherwalks
of life. Similarly, an hon. Member suggested
that those who have come from U.P., Bihar
or some other areas and have been perma-
nently here, on the basis of their presence
here, all things being equal, if they were not

to contest and if they were to qualify them-

selves otherwise, there can be every justifi-
cation while nominating the memebrs that
this aspect may also be considered. Of
course, if they contest the election and they
have been defected, they cannot be nomi-
nated as memebrs.

| cannot possibly say as to how exactly it
will be; but certainly Government will have to
keep this aspect in view, that these people
can also qualify for being nominated in this
respect. .

[ Translation]

SHRINITISH KUMAR (Barh): Mr. Chair-
man. Sir, under the 74th Amendment a
provision has been made for the reservation
of seats for SC, ST and women, however.
there 1s also a provision to provide reserva-
tion for backward classess, if necessary. It
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is a matter related to Delhi, why the Govemn-
ment has not made the provision in this
regard?

SHRI S.B. CHAVAN: It would have been
better if the hon. Member had taken the
upper seat, itis inconvenient to come down.

(English]

Anyway, | would like to react to what the

‘hon. Member has raised. Another hon.

Member also has raised the same point that
why is it that we have not made any provision
for the backward classes. According to the
Mandal Commission, there are 82 commu-
nities which have been declared as back-
ward communities. According to 1921-1931
census, there are only 45 communities who
qualify themselves as backward classes.
this is a per the census of 1921 and 1931.
The elections are being held on the basis of
' ~=nsus. On that basis, we will have to
revive the entire thing and bring them up-to-
date Not only 45 but all the 82 communities
will have to be brought up-to-date whatever

"be their population. If reservtion is to be

given, the bais will have to be their popula-
tion. Unless we have the latest population
figures with us, it will be very difficult to
provide any kind of rservation for all the
backwards clases. Otherwise we have ac-
ceptedit and there is no reason why it should
not be translated into action. This was the
only difficulty. Otherwise, in fact, there was
no reason as to whv they should not have
been provided for. it is the only explanation
| can possibly give you.

Another important point which has been
made was about different boards which are
being constituted. Firstly [ would like to ract
towhathon. Member Shn George Femandes
has said. Government has taken to itself
certain powers ! would like to read out that
Section 490(A)

“The Central Government may. by a
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notification in the official gazette, direct that
any power exercisable by it under the Act
shall subject to such conditions if any, as
may be specified in the notification, be exer-
cisable by Government or any of the officers
orthe Commissioner dr any other authority”.

That is the only interpretation if we have
to read this properly, and of course notin a
manner which is totally not called for or not
the intention of the Government. There are
certain arterial roads which are very impor-
tant. All roads are to be maintained by the
M.C.D. There are a number of National
Highways which are going through Delhi.
There are a number of important roads,
which-according to us-will have to be main-
tained at a particualr standard. If Govern-
ment comes to this conclusion - that these
are the roads to be maintained in such a way
and notication will have to be-issued to take
over the responsibility and as the Govemn-
ment of the National capital Tertory of
Deilhi to take over this resposibility, it wil be
done. Or if we come to the conclusion that
for any reason if they do not have suficient
funds, the Central Govenrmment itself should
intervene in the matter; provide funds to
them and see that the roads are maintained
at a particular standard.

There are a number of other things which
the Corporation, because of its financial
position, may not be in a psotion to take up.
But, for Delhi we will have to provide a
number of amenities. If Government feels
thatcertain amenities are to be straightaway
provided but because of lack of funds they
are not able to do it, might be that the State
Government will be asked or in certain
respects on an item the Govemment itself
will have to take up the responsibility, it will
be done. There are number of things which
we will have to disucss with them and take
a decision. Delhi being the capital city, we
cannot possibly leave everything to the
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Corporation or the Delhi Government.
1600 hrs.

Certain responsiblities will have to be
handled by the Govenrment and that is why
we have specially made the provision for
delegation of powers. As | have read Sec-
tion 490A. similarly delegation of powers
has also been provided for under the Act.

SHRITARA CHAND KHANDELWAL: The
diﬂiculty is that this govemment... (Interrup-
tions;. It has become immune.

SHRIS.B. CHAVAN: | think you will allow
me to speak. (Interruptions). | will request
you not to interrupt me. Let me complete.
and thereafter. if you have any question.
certainly | will try to reply to your point.

The point which | was making was. | have
no doubt in my mind so far as the Delhi
Electric Supply Undertaking is concemed.
DESU has been making tremendous losses.
If | have to give the figure to the honourable
House, Rs. 1640 crore is the total loss which
the Delhi Municipal Corporation have to pay
to Bhadarpur Thermal Power Station. If we
are to add Rs. 300 crore cash loss every
year—and Rs.907 crore of accrued interest
— if the whole thing is added. it comes to
almost Rs.3000 crore. If Rs.3000 crore is a
small amount and if we can carry on this
luxury, | do not think that any of the Corpo-
rations can possibly legitimately claim that
‘we have been running this Delhi Electric
Supply Undertaking in a every efficient man-
ner. Generation is restored and the trans-
mission losses are of the order of 22 per
cent. Twenty-two per cent are transmission
losses. (Interruptions). Overand above that,
you will find that there is theft. pilferage,
illegal and unauthorised tapping of power
directly from transmission lines. This has
been going on for a number of years and | do
not think that this is going to possibly con-
tinue in the manner in which this has been
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done so far.

SHRI CHETAN P.S. CHAAUHAN
(AMROHA): This is going on all over the
country.

SHRI S.B. CHAVAN: So, it should con-
tinue? Very nice, very good idea. So, | do not
think we can ever think interms of continuing
this kind of Electric Supply Undertaking. The
Carporation will have to take over this or
even prepared to say that....

SHRISRIKANTAJENA (CUTTACK): Are
you taking over the liabilities of DESU also ?

SHRI S.B. CHAVAN: These are matters,
accepted liabilities that have to be taken
over: on what line it has to be, it has to be
discussed and thereafter it has to be taken
over. So. necessary action will have to be
taken and we will have to see that by 1995
the deficit is reduced to zero. That is the
directive that we have given to them; on how
they can do it, we will have to explore the
possibilities and see that this electric Supply
Undenrtaking is run or porper tkines.

Sir, about the water supply, you know
that Delhi has been having its own water
supply scheme. They have todepend on the
neighbouring States to release water and
thereafter they let the drinking water here. it
is a very unsatisfactory kind of solution. So,
we will have to have another autenomous
body created which will not be only in charge
of procurement of wier, treatment of water.
but thereafter distribution of water also. But
distribution of water and a numbr of other
things which the hon. Member has stated,
we can definitely colnsider under this power
which the Central Government has taken to
issue the Notification, to delegate this power
to the Delhi Govenrment and through the
Delhi Govenmment to the Corporation.

SHRI MADAN LAL KHURANA: What
about sewerage?
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SHRI S.B. CHAVAN: Sewerage also.
These are matters, though they have been
kept, but they can assigned as an agency of
execution. But this is a procedure that we
have laid down so that nobody will be in a
position to exploit the situation in such a
manner that they can get away with any-
thing. That sort of thing we will not allow you
to contirfue.

Sir, birth and death certificates and reg-
isters are to be maintained under the Birth
and Death Certificates Act.

SHRIKALKA DAS: What aboutthe DMS?
You have not said anything about that.

SHRI S.B. CHAVAN: | am not in-charge
of that and so, | will not be able to say
anything about that. You have to discuss
that part of it with the authorities concemed.

Sir, | was saying that the birth and death
certificates will be maintained under the
Birth and Death Certificates Act. So, accord-
ing to the "Act, the Corporation has all the"
powers, though it might not have been
provided here. The Fire Services also can
be with the Corporation. So. most of the
powers which they have been enjoying,
excepting where they have been making
huge losses, will be given to the Corpora-
tion. That is what our thinking is. It has to be
done by delegation of powers. If it is not
possibie, then certainly we will have to think
as to how best we will be able Sir, now | will
come to the Building Bylaws. | think the hon.
Members will be able to appreciate that the
Building bylaws are being prepared by the
Commissioner of the Corporation. He will
publish those Building Bylaws and get ob-
jections. And together with the views of the
corporators and also the Commissioner it
will go to the Administrator. Unfortunately.
this word "Administrator’ has been misun-
derstood by most of the hon. Members.
When this word is used here, it means the
Lieutenant Govermnor of Delhi. ‘Administra-
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tor' does not mean tht when the Corporation
comes injo existence a person will be ap-
pointed and he will be the ‘Administrator’.
So, this word ‘Administrator’ has not been
used in that sense. So, through the Corpo-
ration, it will come to the Commissioner,
from the Commissioner it will go the Lieuten-
-ant Govemnor and then, it will come to the
Central Govemment. Ultimately, the Cen-
tral Govemment will not exercise the power,
but it will try to see, as far as possible, that
it is left with the Lieutenant Govemnor.

SHRI MADAN LAL KHURANA (SOUTH
DELHI): You said that it will go from the
Lieutenant Govemor to the Central Govern-
ment. But, there is no Government in Delhi,
there is no Corporation and there is no
Commissioner. And it will go from the Com-
missioner only, not the Mayor.

SHRI S.B. CHAVAN: Of course, you
" have to understand that distinction. The

Commissioner will be publishing the Bulld- -

ing Bylaws and invite objections. Those
objections and the view of the corporators
will be informed to the Commissioner and
through the Commissioner, it will come to
the Govemment of India. But, as far as
possible, the Government of India will have
to exercise the powers according to the
views which have been expréssed by differ-
ent people. (Interruptions) We will have to
see how best these powers are delegated to
the Corporation, but at the same time, we
have to see that the kind of malpractices that
have beenin Delhi are avoided. Hunderds of
thousands of acres of land have been
unauthorisedly occupied and the Central
Govemment is moving in a phased manner
to evict those people, That is the only con-
sideration. Certainly, we would not like to
continue with that kind of a system. Other-
wise, the Central Government has nocharm
in having these powers which, according to
me, will be impossible for us to exercise. We
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do not know all the details. It is the Commis-
sionerand the Corporation who willbe know-
ing al these details or at best, the Delhi
Government. But, we will have to keep these
lands to ourselves, because these are very
valuable lands and the way they are being
frittered away, definitely it calls for some
kind of action. So, if the people have this kind
of afeeling that the Central Government can
intervene in the matter, then they will really
be more careful in this respect. That is the
only point which | thought | should make
here.

Transiation)

- SHRI TARA CHAND KHANDELWAL:
Even if a minor amendment is to be made in
the Building-by-laws, the process will be the
same. It will have to go through the Commis-
sionerto the Lt. Govemnor and from the L.G.
to the Central Government. Will it be proper
to go through such a long process which
would take even two years.

SHRI S.B. CHAVAN: The Central Gov-
emment cannot retain this power as it will
have to be exercised through some author-

ity.

But before doing so, | would like toinform
the people that land worth crores was lying
vacantonwhich there has been unauthorised
construction on a large scale in the capital
and by exercising this power. The Central
Government can intervene and ban the
construction. | would like to say categorically
that if the Central Government is empow-
ered in this regard, it will be effective and we
want to undertake it as an experiment.

[English]

There is only one point which | would like
to mention, that is about the recruitment
power. Calss B and Class C employees are
going to be appointed through either the
Commissioner or some other authority.
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which will be created for the purpose. But
while issuing the appointment order. the
appointment arder in certain cases will have
to be through the Commissioner. That is the
only point. That is because of the fact that
these officers who are being appointed there
shauld not come directly or indirectly under
the influence of the elected corporators.
That is the only view that we have. That is
why. this provision has been made.

Rest of the points | have noted down but
I do notthink. itis proper on my part to dilate
any more on this issue,

| request the House to pass the Bill.
| Translation)

SHRIMADAN LAL KHURANA: Mr. Chair-
man, Sir, it depends on the Government
whetherto acceptthe suggestions expressed
in the discussion today because the Gov-
ernment enjoys majority. Last time an as-
surance was given in this august House that
both these Bills wil be introduced in Novem-
ber 1991 and elections will be held in Au-
qust. 1992. But now the Assembly Bill has
been passed and the Corporation Bill will
also be passed today. Therefore. it is all
upon the Govenrment now because the
delimitation will take atleast a month or two.
| theretore, would like to requst the
Govenrment to assure the citizens of Delhi
that the elections of Delhi Legislative As-
sembly and the Municipal Corporation of
Delhishould be held simultaneously with the
elections to be held in the four States in the
month of November, thereby restoring the
rights to Delhites_of which they had been
deprivedforlasttenandahalf years. Through
you. | would like to know from the hon.
MinSter of Home Affairs whether the assur-
ance will be given.

SHRI MOHAN SINGH (Deoria): | also
want to ask whether the hon. Minister will
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assure that after this Bill is passed, the State.
Election Commission will be set up and
elections will be held in the month of Novem-
ber. Ifitis so, | can consider to withdraw my
amendment. it will be better if the hon.
Minister gives assgance to the question
raised regardingjhié tnautnorised construc-
tion and also desmatation ot constituencies.

SHRIKALKA DAS: | also had stated that
power should be given to the representative
of people i.e. Mayor and not to the Commis-
sioner. ltisbecause the Commissionersome-
times oversides whatever is passed by the
Corporation. Thus the sentiments of a

- representatives of people are hurt. The hon.

Minister of Home Affairs should give an
assurance that the people of Delhi will get
relief from it. Moreover. an announcement
should be made that the elections to Delhi.
Legislative Assembly should be held along
with the elections of the Legislative Assem-
blies of the States in November, otherwise *
it will be meaningless.

[English]

SHRI E. AHAMED (MANJERI): | would
like to put a question to the hon. Home
Minister. It is broadly connected with the
elections. | am given to understand that
enumerators have denied a lakh or one and
half lakhs of people to get themselves reg-
istered as voters on the assumption that
they belong to some other countries. | spite
of the fact that they are Indians. and they
have been living in this country and they
have every right to be the voters, they have
been denied the right. (Interruptions) What
BJP member say are they views have my
view. Why are you angry about it? (Interrup-
tions). | can very well appreciate that BJP
want everybody among majority to be dis-
qualified. | know. But | hold a different
view.
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| Translation)

sHRIMADAN LALKHURANA: Youbring
more persons from Pakistan here.... (Inter-
ruptions). How can you consider the foreign-
ors as Indians? Would you like to make the
foreigners voters ?

|English)

MR. CHAIRMAN: You must respect
other's views.

[ Transiation)

SHRI MADAN LAL KHURANA: He is
speaking unconstitutional. Under the Con-
stitution the citizens of India only entitled to
exercise there franchies and not the foreign-
ors.

[English]
MR. CHAIRMAN: He has every right.

SHRI E. AHAMED: | want an assurance
from the hon. Home Minister. | want to know
whether the Govenrment will consider and
examine whether the rights have been de-
nied and whether to those people who are
allowed to get themselves enumerated as
voters. Willthe hon. Home Minister look into
it and do justice to the people?

SHRI S.B. CHAVAN: Sofar as the Indian
citizens are concemed, if they have been
denied the voters’ right, | will certainly look
into the matter and see that their rights are
restroed.

About the points which have been made,
| do not know whehter | should agree or
disgree. But there is one thing about which
| would like to clarify. In fact, the hon.
Member, Shri Kalka Das, has not been able
to appreciate the kind of model that is
acepted. Your suggstion is totally against
the model that you hae suggested. Accord-
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ing to the model that we have taken, please
give the power of delibertions to the Corpo-
ration. The Mayor is a deliberative head
while the executive head happens to be the
Commissioner. You have to made a distinc-
tion. This model definitely contemplates that
all executive powers are not with the Mayor.
They are with the Commissioner. You have
to understand this.

SHRIMADAN LAL KHURANA: Is that th&
executive norm?

SHRI S.B. CHAVAN: If that is against the
form which you have accepted. if you do not
agree.then you haveto make atotalchange.
Otherwise, this kind of patchwork is not
going to help.

About the elctions. in fact, | cannot make
possibly any promise. But | can assure you
that after delimitation work is over. It will be
my effort to see that they are held by the end
of this year. But this will alsobe subjecttothe
approval ofthe Cabinet thatthe elections will
be held by the end of this year.

MR. CHAIRMAN: Now consideration of
the Bill. There is an amendment moved by
Shri Mohan Singh. That is Amendment No.
1 on a motion for consideration. Another
Amendment No. 27 is moved by Shri Anna
Joshi.

[ Transiation)

SHRIMOHAN SINGH (Deoria): Mr. Chair-
man, Sir, as the hon. Minister has given
assurance to hold elections by the end of the
year, | would like to withdraw my amend-
ment with the permission of the House.

[English]
MR. CHAIRMAN: is it the plcasure of the

House that the amendment moved by Shri
Mohan Singh be withdrawn?
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SEVERAL HON. MEMBERS: Yes. the
amendment No.1 was by leave, withdrawn.

MR. CHAIRMAN: | shall now put Amend-
ment No. 27 moved by Shri Anna Joshi to
the Vote of the House.

The amendment No. 27 was put and
negatived.

MR. CHAIRMAN: The question is:
“That the Bill further to amend the Delhi

Municipal Corporation Act, 1957, be taken
into consideration.”

The motion was adopted

MR. CHAIRMAN: The House will now
take up clause consideration of the Bill.

MR. CHAIRMAN: There is no amend-
ment to clause 2.

The question is:
”i"har clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 WAS ADDED TO THE BILL.

Clause 3 - AMENDMENT OF SEC-
TION 3

MR. CHAIRMAN: We have amend-
ment numbers 2, 3 and 4 moved by Shri
Madan Lal Khuranga. Are you moving?

[ Transiation)]

SHRI MADAN LAL KHURANA (South
Dethi): Mr. Chairman, Sir, | would like to say
that the provision of two seats made in the
Bill should be substituted by three seats and
with these words....

Sir, | beg to move -
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Page 3. line 26 —

for “one hundred and thirty-four”
substitute “two hundred and one”

Page 3 —~
for lines 12 to 14, substitute —

“(ii) in sub-section (4) for the
words “and alderman shall be chosen by the
coungcillors from among persons who are
qualified to be councillors but are not coun-
cillors themselves.” the words” and alder-
man to be chosen from among persons who
are qualified to be councillors but are not
Councillors themselves. to be electd at a
meeting of Councillors in accordance with
the system of propertional representatior
by means of single transferrable vote. im
mediately after the publication of the ger
eral election” shall be substituted.”

Page 3. —
after line 41 insert —
“after line 41 insert —

“(7) The total number of al-
dermen shall be fifteen.”

[English]

SHRIS.B.CHAVAN: Sir. itis oo unwidely.
That is why | cannot accept it.

MR. CHAIRMAN: We have amendment
numbers 17,18 and 19 moved by ShriMohan
Singh. Are you moving ?

SHRI MOHAN SINGH (Qeoria): | am not
moving my amendments.

MR. CHAIRMAN: We have amendment
numbers 22, 23 and 24 by Shri Rajendra
Agni hotri. He is not present.
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We have amendment number 29 by Shri
Anna Joshi - not there.

SHRI TARA CHAND KHANDELWAL
(CHANDNI CHOWK): | beg to move:

after line 41 insert —

*(7) The total number of alderman
shall be fifteen.”

“Provided that out of these 15 alder-
men, one each shall represent the field of
art. culture and literature respectively and
two shall represent the trade commerce.”

MR. CHAIRMAN: | shall now put the
amendment numbers 2, 3 and 4 moved by
Shri Madan Lal Khurana to the vote of the
House.

THE AMENDMENTS NO. 2, 3, AND 4
WERE PUT AND NEGATIVED.

MR. CHAIRMAN: | shall now put the
amendment number 48 moved by Shri Tara
~hand Khandelwal to the vote of the House.

THE AMENDMENT NO. 48 WAS PUT
AND NEGATIVED

MRA. CHAIRMAN: The question is:
“The Clause 3 stand part of the Bill."”
The motion was adopted
Clause 3 WAS ADDED TO THE BILL

Clause 4 INSERTION ON NEW
SECTION 3A

| Translation)

~ SHRI MADAN LAL KHURANA (South
Belhi): Mr. Chairman, Sir, | beg to move.

Page 4, —
after line 22 insert —
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“Provided thatthe proce'ss of formation of
zones shall be taken up after the delimitation
on the basis of 1991 census is complete.”

Mr. Chairman, Sir, the existing rules are
based on the old census, of the Government
continues to follow the norms of delimition of
Assembly on the basis of 1991 census,
some of the ones norms of delimitation of
Assembly seats. So, the delimition should
be done on the basis of 1991 census. It the
Government passes this Bill in the present
form, it will face a lot of difficulties because
the Zones have been form on the basis of
1986 census:

[English)

THE MINISTER OF HOME AFFAIRS
(S.B. chavan): | will look into it.

MR. CHAIRMAN: Now | put amendment
number5 moved by ShriMadan Lal Khurana
to the vote of the House.

The Amendment No 5 was put and
negatived

MR. CHAIRMAN: The question is:
“The motion was adopted
Clause 4 was added to the Bill

Clause -substitution of new section
for section 4

* [Translation]
SHRI SAJJAN KUMAR (Centre Delhi):

“Page 4.-
Omit lines 28 to 31"

[English)

SHRIS B CHAVAN : 1 accept the amend-
ment.
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MR CHAIRMAN :
© The question is:

“Page 4.-
omit lines 28 to 31."

(59)°
The motion was adopted

MR CHAIRMAN : The question is:

“That Clause 5, as amended , stand
part of the bill.”

The motion was adopted

Clause 5, as amended, was atded to the
Bill

MR. CHAIRMAN: The question is:

“That Clauses 6 to 35 stand part of the
Bill.

The motion was adopted
Clauses 6 to 35 were added to the Bill
[Translation]
Clause -36 -Amendment of sections 42

SHRI MADAN LAL KHURANA (South
Delhi): Mr. Chairman. Sir, | beg to move:

Page 11.
Omit lines 39 and 40
(6)
Page 11, line 46.-
add at the end-

"an:! also construction and mainte-
nance of fifty bed hospital."(7)

Page 11 after line 46 insert-
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*(v) after clause (W) the following clause
shall be inserted. namely: -'(wa) the electric-
ity generation and water production (treat-
ment) the distribution of both the power and
water for the public as well as individual
purposes and maintenance work."(8)

| move. | have simply said that the
distribution of electricity and maintenance of
sewarage system should be entrusted to
corporation. otherwise scavanging will re-
main with corporation. while maintenance of
sewarage will be under the Board. Mainte-
nance of sewarage system should, there-
fore. remain with the department which
looks after scavanging also.

SHRI S.B. CHAVAN : That will be
convered under deligation of powers.

[English]
MR.CHAIRMAN : Now. | will putamend-
ment Nos. 6.7 and 8, moved by Shri Madan

Lal Khurana to the vote of the Housec.

Amendments No.6.7. and 8 were put and
negatived.

MR. CHAIRMAN: The guestion is:

“That Clause 36 stand part of the
Bill.”

The motion was adopted
Clause 36 was added to the Bill.
MR. CHAIRMAN : The question is:
“That Cl.ause 37 stand part of the Bill.”
The motion was adopted.

Clause 37 was added to the Bill.

Clausg 38 - Substitution of Section 44
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Tmng!azim |

SHRIMADAN LAL KHURANA: | begto
move:

Page 12, line 15.-

for*Commissioner” Sub-
stitute- (9)

“Mayor”
| move that wherever the word “Com-
missioner” figures. the same may be substi-
tuled by the word ‘"Mayor’
ik ngﬁsr; |
MR.CHAIRMAN: Now . | will putamend-
mint No. 9movedby ShriMadan LalKhurana
to the vote of the House.
Amendment No.9 was put and negatived.

MR. CHAIRMAN: The question is:

“That Clause 38 stand par of the
Bill.”

The motion was adopted.
Clause 38 was added to the Bill.
MR. CHAIRMAN: The question is:

“That clauses 39 to 68 stand
part of the Bill.

The motion was adopted.
‘ Clauses 39 to 68 were added to the Bill.
[Translation]

Clause -89 Insertions of New Section 92
A

SHRIMADAN LAL KHURANA : Ibegto
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move:

Page 18, line 4.-

for “ Government” Substitute - “Corpo-
ration” (10)

| move that wherever the worid ‘Gov-
emment' figures, the same may be Substi-
tuted by the word ‘Corporation’ to enable
Corporation to take decisions on its own.
[English]

MR.CHAIRMAN: Now. | will putamend-
ment No. 10 . moved by Shri Madan Lal

Khurana to the vote of the House.

Amendment No 10 was pul and nega-
hived.

MR. CHAIRMAN : The question is:
“That Clause 69 stand part of the Bill.”
The motion was adopted.
Clause 69 was added to the Bill.
MR. CHAIRMAN: The question is:

“That clauses 70 to 80 stand part of the
Bill.

The motion was adopted.
Clauses 70 to 80 were added to the Bill.
Clause 81- Amendment of section
114

[Translation]

SHRIMADAN LAL KHURANA :1begto
move:

Page, 20.-

after line 40 insert-
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in clause (d) after the second
‘provisothe following proviso shall
be inserted, namely:-
“Provided further that the gen-
eral tax on the lands and build-

ings used for residential purpose
shall not be more than twenty

per cent of the reteable value of
such lands or buildings within
the urban area,” (11) -

I move. It has been laid down in the
clause 81 that the tax shall not exceed 25
per cent of the proportional value of lands
coming under Corporation.

[English]
MR. CHAIRMAN: Now. | will put

amendment No. 11, moved by Shri Madan
Lal Khurana to the vote of the House.

MR. CHAIRMAN : The question is:

“That Claﬁse 81 stand pan of the
Bill".

The motion was adopted
Clause 81 was added to the Bill.
MR. CHAIRMAN: The question is:

“That Clause 82 stand part of the
Bill".

1 ne motion was adopted
Clause 82 was added to the Bill.
Clause -83 - Amendment of Section 116.

MR.CHAIRMAN : There are twoamend-
ments No.12 and 13 in the name of Shri
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Madan Lal Khurana. Are you moving the
-amendments, Shri Khurana?

Marsiaor

SHRI MADAN LAL KHURANA : | beg
to move:

Page 21, line 3,-
after “sub-section (1)
Insert—

‘(i) in clause (a) for the word:s , “ten
percent,”

the words. “twenty per cent” shall be
substituted.” (12)

page 21,—
after line 7, insert—

“(il) for sub-section (2) the following
sub-section shall
be substituted, namely:-

'(2) The reteable value of any land or
buildi

assessable to property tax may be on
the basis of-

(i) the original cost of land and the cost
of construction: or

(i) on the basic of the actual rent
received ; or

(iii) the carpet area of the building and
a sum equal of twenty per cent of the
said annual reteable value be reduced
in lieu of maintenance of the land and
building.”

(13)

The issue of House Tax in Delhi has.
been pending for the last five years. People



- 679 Delhi Municipal

[Sh. Madan Lal Khurana]

in Delhi are getting bills for lakhs of rupees.
The recommendations givenin the Malhotra
Committee Report that have already been
accepted by Delhi Administration and Cor-
poration should be accepted by the Govern-
ment.

MR. CHAIRMAN : Now | will put amend-
ments No .12 and 13 movedby ShriKhurana
to the vote of the House.

Amendment No. 12 and 13 were put and
' negatived '

MR .CHAIRMAN : The question is:

“That Clause 83 stand part of the
Bill".

The motion was adopted
Clause 83 was added to the Bill
MR. CHAIRMAN: The question is:

“That clauses 84 to 98 stand part of
the Bill’

The motion was adopted
Clauses 84 to 98 were added to the Bill.

Clause -99 - Insertion of New Section
349-A

MR. CHAIRMAN : There is an amend-

ment in the name of Shri Madan lal Khurana

Are you moving to amendment. Shri
Khurana?

[Translation]
SHRIMADAN LAL KHURANA : Ibegto

move:
Page 27. line 11.—
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Omit “Central” (14)
The word ‘Central' may be omitted

becuase power regarding building by laws
rests with the Centre.

[English]
MR. CHAIRMAN: There is another.

amendment in the name of Shri Tara Chand’
Khandelwal. Are you moving, Shri

" Khandhwal?

SHRI TARA CHAND KHANDWAL
(Chandni Chowk) : | beg to move:

“Page 23 line 11,—

for “Central Government™ sub-
stitute-

“Delhi Municipal Corporation”
(58)

MR. CHAIRMAN : Now | will put the
amendment moved by Shri Khurana to the
vote of the House
Amendment No. 14 was putand negativated.

MR. CHAIRMAN: Now | putthe amend-
ment moved by Shri Khandelwal to the vote

of the House.

Amendment No.58 was put and
negativated.

MR. CHAIRMAN : The question is:
“That clause 99 stand part of the Bill"
The motion was adopted
Clause 99 was added to the Bill.
MR. CHAIRMAN : The question is:

“That Clause 100 to 121 stand part of
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the Bill"

The motion was adopted
Clause 100 to 121 were added to the Bill.

Clause 122- Amendment of Section 485
and 486

[Translation]

SHRIMADAN LAL KHURANA : Ibegto
move:

page 28—
for clause 122 Substitute -
“(d) 122 in section 485 and 486 of the
Principal Act. for the words “Central
Government”™ The words “The Gov-
ernment shall be substituted.” (15)

It has been mentioned in clause 122
that the power enjoyed by the Central Gov-
emmentin this regard should be transferred
to the Government of Delhi. The words
‘Central Goverment’ should be substituted

«by the words “Govemment of Delhi”,
[English]

MR. CHAIRMAN :1shall now put Amend-
ment No. 15 moved by Shri Khurana to vote.

Amendment No. 15 was put and nega-
tived:

MR. CHAIRMAN: The question is:

“That Clause 122 stand part of the
Bill."”

The motion was adopted
Clause 122 was added to the Bill.

MR. CHAIRMAN : The question is:
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“That clauses 123 to 132 stand
part of the Bill".

The motion was adopted.

Clauses 123 ro 132 were added to the

Clause 133- Insertion of new Sections
311Aand 5118

SHRIMADAN LAL KHURANA :I1begto
move:

page 31,—
after line 15, insert -

“(dd) all Central Government /
Govemnment Loans/ debts as pay-
able by the Municipal Corporation
of Dulhi immediately before the
commencement of Dethi Municipal
Corporation (Amendment) Act,
1993 shall stand waived off.” (16)

[Transiation]

Mr. Chairman. Sir. under clause 133, |
would like to submit that all the Government
and other loan should be waived off after
Delhi Municipal Corporation Act. 1993 is
enacted so that a new beginning may be
made with the formation of new State. 1
have the experience of 1980 when Corpora-
tion was dissolved. there was an allegation
that it was heavily indebted. | would like to
say that this will be helpful. If there is a rule
of different party in the Centre, it will be
convenient to dissolve the corporation on
the pleathatthe Corporation is havingloans.
It will not be that easy if earlier loans remain
to be paid by the corporation.

| would , therefore, like to submit that
there should be no dues against the Corpo-
ration when a new set up is being given to
Delhi. Therefore. the amendments | havq
moved should be accepted.
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MR.CHAIRMAN :shallnow put Amend-
ment No. 16 moved by Shri Khurana to vote.

Amendment No. 16 was put and nega-
tived.

MR. CHAIRMAN : The question is :

“That Clause 133 stand part of the
Bill."

The motion was adopted
Ciause 133 was added to the Bill.
MR. CHAIRMAN : The question is

“That clauses 134 to 136 stand
part of the Bill. '

The motion was adopted
Clauses 134 to 136 were added to the
Bill.

MR. CHAIRMAN: The question is;

“That clause 1, the enacting formula and
the long title stand part of the Bill'

The motion was adopted

Clause, 1, the Enacting Formula and
the long title were added to the Bill.

SHRI S.B. CHAVAN : | beg to move :

*That the Bill. as amended, be
passed.”

MR. CHAIRMAN : The question is :

“That the Bil| , as amended, be
passed.”

The motion was adopted.
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BETWA RIVER BOARD (AMENDMENT)
BILL

[English]

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON) : Sir. | beg to move:

“That the Bill furtherto amend the
Betwa River Board Act, 1976, be
taren into consideration.”

| also move that on paqge 1. line 1 of the
Bill, ‘Forty Second” may be substituted
as"Forty fourth" and on page 1.line 4.°1991°
may be substituted as "1993’

The Betwa River Board Act. 1976 was
enacted for the establishment of a Board for
the creation of a reservoir at Rajghat by
construction of a dam on th Betwa river and
for the regulation of such reservoir. The
reservoir thus constructed was named as
Rajghat Reservoir. However. there is a tra-
dition of naming the reservoirs and projects
after great national leaders and having re-
gard to the fact that Rajghat dam Project is
located near Jhansi. itis felt that it would be
appropriate to rename the said reservoir
after the great nationalist wrrior Maharani
laxmibai. The proposalhasthe concurrence
of the State Government of Uttar Pradesh
and Madhya Pradesh. To rename of Rajghat
Reservoir as “Rani Laxmibai Sagar”, it is
necessary to amend the Betwa River Board
Act, 1976.

The Bill seeks to achieve the above
object by amending the Sections 3 (g) and
12 (2) (b) ofthe Betwa RiverBoard Act, 1976
by substituting the words ‘Rajghat Reser-
voir’ by the words ‘Rani laxmibai Sagar"”.



